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Government of Tripura .
Department 'of Labour;

tl().l.1', 87(30)/LAB/M'YC/SEj78 Dated, Agartala, the 5th February. 1980.
CORRIGENDUM

In partial modification .of this Department Notification of even number
dnj0dtho20th January, i979 publisbed in the Extraordinary Issue of the
'II itml!l, Gazette dated 30. 1. 79 in Serial No. lof the Column "REPRESEN-
'!,YITVH OF EMPLOYEES" the name of "Shri Sailen Das" ber substituted

"Shr1 Sailen Dey".

K•.C. SINHA, \
Deputy Secretaty •.

Government of TripUta,';

Government of Ttiprtrtt
Department of Labour •

.No. F. 87(30)JLAB/M'WC/SE]78 Dated,Agartala:) the~th"FebttiarY;;19BO.
NOTIFICATION _

In partialmodification of this Department Notification of e.vennumber
,hied the 20th January. 1979 published in the Extraordinary .Issue' of the
',!\ifiura 'Gazette on 30. 1. 79, the. State Government, herebyextel1d,the -terms
of the said Committee upto 31st March, 1980.,

K•.c.Sn~HA-.;
Deputy Secretary',

Government ofTripura,
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Government of Tripurll.
Department of Welfare for Soh. Tribes & Scheduled Castes.

Dated, Agartala, the 14th Peb.1980

NOTIFICA TION

Yhe (:toverner of Tripura is pleased to make: the following rules to
A'ng111llto the award of stipend to the Scheduled Tribes and Scheduled Castes
I~RinG()3 on Tailoring, Weaving, Bee-keeping. New ModeICharka Spinning,
Cll,ue Md Bamboo Craft and carpentry training under Village and Small
lJHhnltric/J schemes, namely r-;

1• 5bort title and commencement :-

(1) These rules -may be called the Tripura Scheduled Tribes and
Seheduled Castes stipend (for Training under Village and Small
Industries) Rules, 1979.

(1) They shall be deemed to have come into force on and from tht')
th'llt day of April 1977.

f\ .DI,ll)nition.

In these rules unless the context otherwise requires,»,

(;I,) -'nlock Development Officer" means the Block Development
Officer posted in a DIock in Tripura;

(b) "Director" means the Director of Welfare for Scheduled Tribes
Bud Scheduled Castes, Tripura ,

(~) "District Tribal Welfare Officer" means the District Tribal
Welfare Officer posted in a District in Tripura ;

(d) "Extension Officer"· means the Extension Officer posted in a
Block/Project in Tripura ;

("Q) "Instructor" means the Instructor posted in a training centre.
(D I'Project Executive Officer" means the Project Executive office!'
posted in a Tribal 'Development Block in Tripura;' .

(jj;) "Scbeduled Caste" means such Caste as specified by order made
by the President under Article 341 (1) of the Constitution of India
~modjficd any law made by the Parliament/rom time to time in 50

;for Fk1 tho specificationpertains to the State ofTripura ;

(}J) ';Jllh(:dul"d Tribes" means such tribes as specified by order
made by the President under Article 342 (1) of the Constitution of
India 85 modified any law made by the Parliament from time to time
~I\ IJO far as the specification pertains to the State of Tripura.
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(2) Continued entitlement to stipend .will depend on regularity 8£
discipline shown during the training period.

9. The payment of stipend during absence.

(1) Subject to Sub-rule (2), no trainees shall be entitled to stipeud-
during his absence iri training under these rules.

(2) If the absence of a trainee during training is :due to illness
supported by a Medical certificate from a Medical Officer employed
under the State Government a trainee shall be entitled to full stipend
if the absence dose not exceed threeworking.days in a monthand half
stipend if the absence does not exceed six working days ina month.

JO. Bond.

A selected traineealongwith his parents/guardlanshall sign an agree-
lpent bond to that effect that the trainee shall not leave the training course
.ill the midst of the session and that after completion of the training he shall
;q'pJy his acquired knowledge in the trade.

II. Employment.
The Government shall be in no way responsible to'provjde.employruent

to any trainee after completion of the training. Trainers may; however,
form a Co-operative Society and take up production scheme-under eelf
ElJlploymentprogramme;

12, Stipend sanctioning Authority.
The Block Development Officer/Project Executive Officer of the respec-

tive area shall be competent to' sanction stipend under these rul es.

13. Vanue of Training.

The Training shall be conducted in centres as decided ..by . the Block
Development Officer/Project Executive Officer with the approval of Director,

14. Mode of application.

The application for stipend in the plain paper shall be submitted to
the Block Development 0 fficer/Project Executive Odicer of the area where
tho candidate resides.

15. Mode of payment of stipend.
Subject to other conditions of these rules the stipend shall start from the

month in which the admission in the training centre is obtained. All pay~
nH'n!:> of stipendrshall be made directly through the head of the training
C('1\ tro ill which thetrainee is being trained.

By Order of the-Governor,
Sd/-Illegible .

Deputy Secretary. to the:
GovernmentopTripura,
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J, Application.

These Rules shall be applicable for regulating the stipend to the
;khcdulcd Tribes and Scheduled Castes trainees on Tailoring, Weaving, Bee-
keeping, New Model Charka Spinning and Carie and Bamboo Crafts and
carpentry under Village and Small Industries.

4. Eligibility.

(1) Stipend shall be admissible to the trainees aHending training in
Tailoring, Weaving, Bee-keeping, New Model Charka spinning and
Cane and Bamboo Crafts and carpentry;

(2) The trainee shall not be in full time employment :
(3) The trainee should not be in receipt of any other stipend under
any other scheme under Village and Small Industries I

(4) The trainees should be within the age of 18 to 45 years On the
first clay of January of the year of training;

(5) The trainee shall be permanent resident of the State of Tripura;
(6) The trainees selected should be able' to read and write Bengali
&:. or English.

:5. Selection.
The candidates for training shall be selected as per the procedure.-

prescribed in each scheme.
6. Number of stipend.

The number of stipends during the year shall be determined by
the State Government on the basis of requirement and fund available for the
purpose.

7. Duration.
,(I) The duration of stipend and training shall be as follows :-

Training in Tailoring
Training in Weaving
Training in Cane & Bamboo
crafts
Training in Bee-keeping
Training IIINew Model Charka
Spinning
Trainin g in carpentry

(2) Duration of the Training Course
Government from time to time.

ft. Rate of Stipend.

(1) The trainee shall be entitled to a stipend of Rs. 75/- per month .
from the date of joiningthe training. The rate of stipend wilIbe fixed
by the State Government from time to time.

12 months.
12 months.

,12 months.
3 montes.

12 months;
12 months.

may be changed .-by the State
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Government of Tripura
Department of Labour.

No. F. 87(33)jLAB/MW /MT/7R Dated, Agartala, the 5th February, 1980.

NOTIFICA TION

III partial modification of this Department Notification of even number
dated the 5th February, 1979 published in the Extraordinary Issue of Tripura
Gazette, on 13. 2. 79. the State Government, hereby extend the terms of the
r~{)lUll1itteeupto 31st March, 1980.

K. C· SINHA
Deputy Secretary,

Government of Tripura ,

'Printed at the Tripura Government Press. Agartala,


